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BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE

TRIBUNAL, CALCUTTA BENCH

An Application Under Section 19 of the Administrative Tribunal Act, 1985

of 2017;O. A. No

BETWEEN

Moumita Mondal, Daughter of Late

Ratan Chandra Mondal, aged about 32

years, residing at C/o. Smt. Bani Das,

229, Pandopara Colony, 10 No. Gali

(Lane No.10), P.O. & District

Jalpaiguri, PIN - 735101.

Applicant

w

-VERSUS-

Chief Postmaster General, West1.

Bengal Circle, Yogayog; Bhawan,

Kolkata - 700012.

Sr. Superintendent of Post2.

Offices, Division,Jalpaigun

Jalpaiguri, PIN - 735101.

3. Postmaster General, North

Bengal Region, Siliguri - 734001.
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Assistant Director, Office of the4.

Postmaster General, North Bengal

Region, Siliguri- 734001;
f

Respondents
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O.A. 350/001075/ 20171

CENTRAL ADMINISTRATIVE TRIBUNAL 

KOLKATA BENCH, KOLKATA
if

/

O.A. 350/001075/ 2017 Order dated: 18.12.2019

Coram: Hon'ble Ms. Bidisha Banerjee, Judicial Member
Hon'ble Dr. Nandita Chatterjee, Administrative Member

Applicant.Moumita Mondal

Versus

Union of India & Ors. Respondents.

Priyabrata Saha, Proxy CounselFor the applicant

Mr.K.Prasad, CounselFor the respondents

ORDER (ORAL)

Bidisha Banerjee, Member (J):

Heard Ld. Counsel for both the parties.

Applicant has preferred this O.A. to seek the following reliefs:2.

"I. An order directing the respondents, their agents, 
subordinates and successors to cancel and/or set aside 
impugned communication dated 21.09.2016 issued by the 
respondent No.4 and forthwith grant compassionate 
appointment to the applicant under the died-in-harness 
category in any post commensurate with his educationa 
qualification without any hindrance from any quarters.

II. An order directing the respondents, their agents, 
subordinates and successors to produce all records............

Ill Costs

IV. Any other order.

Brief facts of the case, as reveal^ from the record, are that the father of the3.

applicant, viz. Ratan Chandra Mondal, while working as PA(CO) in the office of

Postmaster General, North Bengal & Sikkim Region, Siliguri, expired on
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31.01.2009 leaving behind his widow, viz. Anjana Mondal, and two unmarried

daughters, viz. Moumita Mondal (applicant herein) and Rima Mondal. Applicant

preferred representation on 01.06.2009 seeking employment on compassionate

ground in relaxation of normal rules of recruitment. After a reminder dated 

I) 06.05.2010, vide letter dated 20.05.2010 (Annexure-A/4) she was asked to submit 

properly filled in form along with requisite documents. After submission of

iSl{

documents, her application was considered and, after many correspondences, the

same was rejected vide letter dated 21.09.2016 (Annexure-A/15) as under:
i*
i)
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Dated, at Siliguriv;tiie:;^1^20.1;6.

TOT: H W ft-. 8/2009
No.SFB/Relax Apptt-13/2009-

•r

i

i

tea:FPfktwm: Jisot

Subject: Compassionate Appointment of Miss Moumita. Mandal^ttiate 
Ratan Chandra Marda1 Ex-^ACC 0/0 The ?MG' Silicufi vvho
expired on 31-01-2009.

i

A

i

Madam,

==55Sa=^^
8-2016 in PA/SA cadre against the earmarked vacancies forthe $^^^
not oe recommendea by the Circle Kelaxation Commiuee as^sne naSiearned 60 (Sixty)
merit points, v/hereas the last recommended candidate has earneiii':'.68'mei,lt points.

•I

However, this case will be placed before the Circle Rela^tiph Committee' 
Meeting in PA/SA cadre .against- the earmarked vacancies" for the year 2016*17 {or 
reconsideration, as and when itwillibe held.

tou^faithfully,
)

Si ./\ ,r

3R75T Office oftne PostrhaslMb Ml,

3BT TOf: ^ / North;Bengal Region, 

RrfM*734001 / Siliguri-7340Q1. i:

i
i

4. Further vide order dated 18.01.2018, the applicant was intimated as under:
i
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Kn;. MoiiGH’.iuVkmdai 
D'o l.t leuan Ch. Maiidai 
Oo.Sri-Ajit.Datia.......... .

SaraiJi Bvctane,
New Niear V&T Cdiony
Sili'S'iirifv'.V^bO!

Noi-SFSp-CZ/iOli Voic'd m Xc-ika'.H-ld. ;iit’ 10 /'Oi/JCl!!

•*« C 1 ■-■onv.ai .•'jie:-; of fecfuiirngni-Case oi Km. .Viounijui Monrial. i)/o 
^;r.ar, i-.x-P/'-CO, O/c T>%.e PMG. NS H Sikkim Regain died in harness on 31-01-2003

olcv

Madair..

I am diiecieci ic rd'er ;o :ilx)\-e anc! lo imimaie UmL with the approval of compctenr authoritv umi 
m compliance of the order data:: i0-02-2016 passed by Hon’ble CAT. Calcutta Bench in O.A No; 
350/00097-'20l6 in the matter uf Monmita Moiuiai .\-s- UOI &Ors a Speaking ordei Dated: 01-OS- 
i0;6 \va> issued intiniaiing the then status ot your etise of compassionate appoininicnt in P.'ifSA 
c-die. i-ater. as directed by the competent authority R.O. Siltguri hmmuled \-on about ine.thcn status 
of yom case of comnassioiutle appoimnie::; vide R.O, leite.r .^i-'B/iuTi-: Anoi; • N-'.iTN 
OBO.

.aied: f

m cottiKielioi; witi; abo-. v it to oiiauak- ;iiai \ot:i ca.n- was las: Ouecd hedore iliv CUC mcetim': 
feid on 2 '-06-20;? itgauisi the earmarked '■aumcies for the year 2'J]6-2Ui?N But ;t could not lv

iccommej Jed by ibc CRC as you had earned 60 merit points, whereas the last recommended 
candidate named (,4 merit potuts in P.-VSA cadre. However it will agait^e. placed before themex;
CRC meeting against the earmarked vacancies for the year 20i7-2Q>$ for reconsideration’, as and 
wiKu; it will bv held.

Yoyrs.faithfuilv.,

£QPjflt copy of the Speaking order cateti: Cl-Cl-201fc 
S R.O. Lfftcr Ji.j’iv.?;;;,-';

Asstt. Uirector pf Postal Services IRecttfi

At hearing, Ld. Counsel for the respondents submits that he is not in a5.

position to clarify whether in terms of letter dated 18.01.2018 the applicant's

case was placed before the CRC for •filling up the vacancy for the year 2017-18.

Accordingly, we dispose of this O.A. by directing the respondents to communicate

the decision of the said CRC to the applicant, if the matter was placed before the

said CRC, within a period of four weeks from the date of receipt of copy of this 

order and place the matter before the next CRC if nothing stands in the way. No
< A

costs. ,

(Bidisha Ban^rjee) 
Member (J)

(Dr. Nandita Chatterjee) 
Member (A)
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